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TnmII Calh from Barluuapar, 
..... dwa _d Har.ad 

40+4. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of 
Commamc-atioa. ~ pleased to .~te: 

Cal the total number of trunk-calls from 
Burhanpur, Khandwa and Hanud 
(Madhya Pradeshl to outer cities and townl 
from 1-11-76 to 31-10-77; and 

(h) How man\" trunk call~ maturt"d and 
what time was rr-quir«! for maturation ? ~ 

THE MIl'\[STER OF STATE IN TIm 
MIl'\ISTRY OF COMMU:\ICATIOl'\S 
(SHRIl'\ARHARI PRASAD SUKHDF.O 
SAl) : (al and (b). The information is 
being coll~ctc:d and willlX' placed on the 
Table of the House as early as pG\'lible. 

ProvideDt Faad OatlrtaDcUal A.pI ... 
M/e Raj Kapoor 

4045. SHRI KALYAN JAIN: Will the 
Minister of Parllam_tary A.ffaI ... aDd 
Laboar be plelU(."d to .tate: 

Ca) whether MI •. Raj Kapoor a nolt"d 
Actor/Director of Film. was a chronic 
defaulter in payment of provident fund 
duo and if .0, the period of I'acb default 
and the amount involved therein; 

(b) whether prOleCUtion cue onc-e filed 
in the court cannot be withdrawn accord-
inc to the Provident Fund Scheme, Igl)~ 
ill respect of repeated default in anyata-
bUshment; . 
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(c) whether the pfOleCUUon filed apiDIt 
Shri Raj Kapoor in a court of Bombay WM 
withdrawn throwins all the rules to the 
win~ and if.o, the circumatancel led to 
the unlawful withdrawal; and 

~ (d) whether Government propoee diI-
'iplinary action against the Central Pro-
vident FUDd Commilaioner in thiJ matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA) : (a) According to the 
information furnished by the Provident 
Fund authorities the period of defaulll 
and the amounts are given below:-

Period Contribu- AdminiI-
tion trative 

cbargea 

Rs. P RI, P 

Feb. 1971 to May, 1971 3&:)35' 50 834'75 

March, 73 toJune, 1973 :20:257'00 4fi7':25 

June, 1973 to January, 
L 1974 :25577' 75 309'05 

Family Pen~on 14'00 J 

(b) There i. no such provision in the 
Prcwident Fund Act or the Provident Fund 
Scheme. Howevrr. the pr05ecution is 
launched undr-r the Cr. Pro Code 1973 and 
the withdrawal of prOSl'("utions will also be 
governed by its provisions. 

(c) No. 

(d) Does not arise. 

Spraylq Apiaat MOIqaltOH by 
N.D,M.e. 

",046. SHRI P. K. KODlY AN : 

SHRI C. K. CHANDRAPPAN: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government's attention has 
been drawn to the press reports regarding 
the N.n.M.C. Spraying ag&1DSt the Malaria 
Mosquitoes alleging that it was only OD 
paper but not in houses i 

(b) if 10, whether Government have 
lnatituted a thorou,h investiptiOD into 
thc:Ic aOeptiODl; and 

(c) If 10, the detaila tbercoI' aDd tbe 
actiOD tUeD tbcreoa r 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI JAGDAMBI PRASAD 
YADAV): 
(a) and (b). Yes. 

(c) According to the health authorities 
of the New Delhi Municipal Committee 
OD the 12th November, 1977, Dr, V. N. Reu 
Anti-Malaria Officer, N.D.M.C. alongwith 
the staff reporter of the "Statoman" 
visited certain field areal at the rl"'..)uest of 
the Itaff reporter. They visited 4 hnuses 
which were entered in the Spray Register 
by the Assistant Sanitary Inspector (Mala-
ria) u having been sprayed thr~ on 
4- 11 -77 and one on 1-11-77. On phvlical 
verification the tint 3 houses were found 
without spray, while the fourth one had 
been duly sprayed. The concerned 
Assistant Sanitary Iaspector (Malaria) 
had been given 14 houses, where malaria 
positive cases bad been reported, for spray 
on the 4-11-77. While spray was carried 
out in '0 houses. the last four were not 
spnayed by him but were entered in the 
register &I having bf!en sprayed. After 
obtaining explanation of the concerned 
Assistant Sanitary Inspector (Malaria). he 
has been administered a stem warning and 
the concerned hoUICS were got sprayed 
immediatdy. 

Nodee lor .laort Pa7Dl-t aerved by 
Labour Eaforcemea.t Oftlcer (Cea.tnl) 
AIlaIaabad OD Cooperad_ Society 
HolcHnS Parcel 8 •• «111'1 Coatract at 

AlIaIaabacl Railway tadOa 

4047. SHRI SUBHASH AHUJA : 
Will the Mjni~ter of PARLIAMENT.-\R Y 
AFFAIRS AND LABOUR be pleased to 
state: 

(a) whether any notice has b!'en served 
by the Labour Enforcement Officer (Cen-
tral), Allahabad, demanding upayment 
of short payments made by the Coopera-
tive Soci-ty holding Parcel~ handling con-
tract at Allahabad Railway Station on the 
Northern Railway; 

(b) whe~ht'r similar notice has been 
served on the Principal Employer vi.E. 
Senior Divi.ional Commercial Superin-
tendent, Northern Railway Allahabad; and 

(c) if so, how much amount has been 
worked out against the Society and the 
Principal Employer and what steps have 
been taken to realise the amount? 

THE MINISTER OF PARLIAMEN· 
TARY AFFAIRS AND ~OUR (SHRI 
RAVINDRA VARMA) : (a) and (b). 
Yes, Sir, 




